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CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

No, MA 	of 2000 
'(oA 360 of 91) 

Present : Hon'ble Mr.JusticeS.N.Majljck, ViceCh5lrman 

Hontbje Mr..P,Singh, Admini8trative Member 

MANILAL BISUAS 

VS 

UNION OF INDIA & CR5. 

For the app licant : Mr.P,!.Mtsra, counsel 

For the respondents: Mr.S.Cho,udlury, counsel 

He9rd on : 11,20 2000 	 Order. on : 11.2.2000 

ORDER 

Malitck, VC 

We have heard Mr,.P..Misra,ld, counsel appearing for 

the applicant andMr.S.Choudhury, ide counsel appearing for the respon 

dents. After' hearing the 1d 4 counsel for the applicant we alloj this 

application for restoration, MA is ailowed.Tha order of dismissal of 

the CA dated 8.'12,99 is recalled. CA be restored to its originI file 

and number and be listed, for hearing on 17.5.2000. MA stands disposed of 
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iICE_CHAIRtAN 
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